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Willthe Ministerof FINANCEDbe pleased to state:

(a)  whetherthe appointmentof securityguardsin banksare outsourced;

(b)  if so, the detailsthereofalong withthe criteriaset for appointment/selectiomf securityguards;
(c)  the mechanismfollowedto regulateand check the personnelsposted as securityguardin banks;
(d)  whetherweaponsprovidedto securityguardsare outdatedand maylead to untowardincidents;
(e) if so, the detailsthereof;and

() the correctivesteps taken by the Governmentto provide latest weaponsto securityguards to provide
propersafety in banks?

ANSWER

Minister of State in the Ministryof Finance
(SHRI SHIVPRATAPSHUKILA)

() to (c): As per inputs received from Public Sector Banks (PSBs), PSBs have outsourced securityservices,
includingdeploymentof securityguards,in banks.Banks empanel privatesecurityagencies (PSAs) havingvalid
licence under the Private Security Agencies (Regulation)Act, 2005 for the states concerned. The mechanism
for regulatingPSAs is as providedin the said Act,in termsof which,PSAs must fulfilthe followingcriteria:

(1) Licencesshallonlybe consideredafter due verificationof antecedents.

(i)  PSA shall ensure imparting of prescribed training and skills to its private security guards and
Supervisors.

(i)  Whileengaginga supervisorof privatesecurityguards, PSA shall give preferenceto a person who has

experienceof servingin the armedforces of the Unionor State Policefor not less thanthree years.

Further,as per the Act,for beingeligibleto be a privatesecurityguard,he must—

1) be a citizenof India;

il have completed18 yearsof age but have not attainedthe age of 65 years;
iii)  satisfythe PSA abouthis characterand antecedentsin prescribedmanner;
iv)  completethe prescribedsecuritytrainingsuccesstully;and

V) fulfilsuch physicalstandardsas maybe prescribed.
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In addition,as per the Act, every private security guard or supervisor must carry on his person his photo
identitycard.

(d) to (f): PSBs have informedthat weaponsprovidedto securityguardsare not outdated.



